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[Prof. S. Nurul Hasan]

the teaching community is making
every effort to see that the time
which has been lost is made up,

™MR. SPEAKER: The Member
whose name i here and who spoke
is yet awaiting your reply; you are
replying to interrupting Membera,

PROF. S. NURUL HASAN: [ am
replying to' my friend Mr. Parashar
and he made this point.

1 entirely agree with Shri Parashar
that this university or any other uni-
versity should not be allowed to be-
come & political plaything. On an
earlier occasion in this House I had
made this statement that | wouid not
tike to be a party to making the
students a football in the political
playfield; I entirely agree with his
views.

He also said that a student should
be treated as a student and not as a
criminal. With that broad sentiment
1 find myself in agreement, but wiih
the proviso that if a student does not
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‘RE. MOTION FOR ADJOURNMENT
(Query)
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%5 Re. Motion for Adét. SRAVANA 5, 1898 (SAKA)

weTw WY : 3 g s efec
@

Wt Wy foel . wifex ag T A
afret @ f oo g7 4 ? ag age @
wZ ¥ ) g & A wer IE AT Ay

aw ® fewfww 2 Afs
discretion has to be used discreetly.
MR. SPEAKER: | am very clear
about the Constitutional position.

ot v fam3 : @fqum & mfess
256 TW WwIT #

“The executive power of every
State shall be so exercised as to
ensure compliance with the laws
made by Parliament and any exisi-
in'g laws which apply in thal
State, and the executive power of
the Union shall extend to the giving

¢ of such directions to a State as may
’ appear to the Government of India
to be necessary for that purpose.”

o A o @ R owe e
Troreanr #t fraTr wwn, T S
wIET AT I FY A T 7T A
* uor W wfaaw o wmafa §
ory §8 qR 2 e a fE e
T @ & S w I 2w wne

. o fisar, wv sEwfon s R

fo v aw & Fom §F aew oEw
w7 € | oW Jvw o R F 7
w2X ¥ fau e 1 T % WY wed
W Y FTE T ST Wife T g
T & AW FTURW I F A1 W I

gt a8
g Ay F Al W
TXE WP FT oW G {T AT

R 7 wrw far g, afer e
aiferer @ W @ R ) dfaa ¥
foran & f g FE 1 wa fafae wia.
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MR. SPEAKER: He can go to the
higher court. These matters have
nothing to de with this Parliament.

1252 hrs.-
PAPERS LAID ON THE TABLE

NoTtrFications unper WEALTH-TAX ACT,
Income-TAx AcTt, EstatE DUTY AcT,
ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): On behall of
Shri K. R. Ganesh I beg to lay on
‘he Table—

(1) A copy of the Wealth-tax
(Third Amendment) Rules, 1973
(Hindi and English versions) publish-
ed in Notification No. 8.0, 327(E) in
Gazette of India dated the 4th June,
1973, under sub-section (4) of section
46 of the Wealth-tax Act, 1857.
[Placed in Library. See No. LT-5198/
73]

(2) A copy of the Income-tax
(Third Amendment) Rules, 1873
(Hindi and English wversions) pub-
lished in Notification No. 5.0. 389(E)



